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'BEFORE THE NATIONAL GREEN TRIBUNAL PRIN
RINC
ErORETH IPAL BENCH,

Original Application No. 1014/2024
Satbir Kichhana versus State of Haryana etc.

Reply of Deputy Commissioner, Kaithal, respondent no.1 in
compliance of orders dated 04.11.2024 and dated 17.12.2025

Respectfully Showeth:-

[t is submitted as under:-
1. That applicant Satbir Singh had filed an application dated

13.12.2023 which has been registered as original Application

("OA") referred above.

2. That applicant in his application has contended that about 240
sq. feet of the area, adjacent to main front in green belt has

been damaged. As per revenue record, there was green belt up

to 35 meters from the road but that green belt has been

damaged by Subhash Patwari, Ramsharan Patwari under the

order of Sudesh Mehra, Tehsildar. Large numbers of green trees
have been cut and their proceeds have been sold. But no action

has been taken by the concerned authority despite complaint.

3. That on the complaint, this Hon’ble Tribunal has pleased to

constitute a joint committee comprising Divisional Forest

Officer, Kaithal, District Magistrate, Kaithal and Haryana State

Board. The Answering resp
ed as Nodal Agency for co-
d that the

ondent Deputy
Pollution Control

commissioner Kaithal was designat
It was further directe

ordination and compliance.
mation and if finds any

committee would collect relevant infor
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violation of Environmental Laws including cutting of trees,
would take appropriate remedial, prohibitive, preventive and
punitive action in accordance with law within two months and
would submit a compliance report with the Registrar, General of
the Tribunal who may place the matter before the bench
concerned, if any further order is required.

. That in compliance of that order, report dated 30.07.2025 of
Joint Committee was filed and it was intimated to the Hon’ble
Tribunal that no tree has been cut from the site in question.

. That this Hon’ble Tribunal had concluded that the Joint
Committee had not looked into the averment regarding
encroachment on green belt and has also not reported about
the present status of green belt and plantation which has been
carried out in the green belt and also about the agency which

was maintaining the green belt. With the above observation,
the Hon’ble Tribunal had impleaded State of Haryana through
Deputy Commissioner, Kaithal, Divisional Forest Officer, Kaithal,
Estate Officer, HSVP, Kaithal, Executive Officer, Municipal
Council, Kaithal and Regional Officer, HSPCB, Kaithal as

respondents No.1 to 5 and asked them to file a response vide

order dated 08.10.2025.

. That the application came up for hearing on 17.12.2025. On
that date, it was found by the Hon’ble Tribunal that the
answering respondent had nominated District Municipal

int
Commissioner, Kaithal on her behalf as member of Joi

Committee with Regional Officer, HSVP, Kaithal and District

30
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Forest Officer, Kaithal as its members. It is further recorded in
the reply that committee has inspected the site as mentioned in
the complaint on 25.07.2025 and during inspection, no cutting
of trees was found at the site. The Hon'ble Tribunal disagreed
with the report and concluded that the Committee had not
looked into the averments regarding the encroachment upon
the green belt and has also not reported about the present
status of the green belt plantation which has been carried out in
the green belt and also about the agency which is maintaining

the green belt and accordingly, directed to file the fresh

response.

. That in compliance with the order dated 17.12.2025 passed by

this Hon’ble Tribunal, the Joint Committee consisting of (i)
District Municipal Commissioner Kaithal, @i} AEE, office oFf
HSPCB, Kaithal (iii) Divisional Forest Officer, Kaithal (iv)

Secretary, Municipal Council, Kaithal was constituted.

. That the joint committee has submitted its report vide letter

No. 1601 dated 12.02.2026 (copy of the same is enclosed
herewith as (Annexure R-1). According to the report, the land
in dispute does not belong to the Forest Department and no
such trees as alleged by the applicant were ever planted on the
land in dispute and as a consequence have never been cut. It is
further submitted that the land in dispute relates to HSVP

(HUDA) Department, Government of Haryana.

. That the Estate Office HSVP (HUDA) Kaithal, sought report from

the Land Acquisition Office Panchkula, and the office of Land
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Acquisition Collector, Panchkula alongwith officials of HSVP
(HUDA) Kaithal and with the officials of the DTP Kaithal got
conducted a digital survey of the land in dispute and have
reported that the demarcated land in dispute comprised in
Rectangle No. 10 Kila No. 24 situated at Patti Gadar Kaithal,
section 4 of (Land Acquisition Act) dated 19.07.2002 and
section 6 (Land Acquisition Act) dated 17.07.2003 was imposed
and award no.4 dated 16.07.2005 was pronounced. Thereafter,
vide letter No. 6564 dated 16.08.2005, the area up to 30 meter
meant for the green belt adjacent to the Karnal road and a

house part of Khasra No. 10 Kila no. 24 (7K-8M) was released

from acquisition (copy of the same is enclosed herewith as

(Annexure R-2).

10. That the complainant in his complaint dated 13.12.2023 has

alleged that a registered sale deed No. 7070/1 dated

13.12.2022 was done of the land comprised in Rectangle No. 10

Kila No. 24 situated at Patti Gadar Kaithal which is part of

Green Belt. He further alleged that the sale deed has been

executed ‘offline’ by the Sub-Registrar, Kaithal which is in

violation of the rules of Government of Haryana and numbers of

trees planted on the land in dispute have been cut and taken

away.

11. That the matter was enquired into, through the Additional

Deputy Commissioner, Kaithal. The report of the Additional

Deputy Commissioner, Kaithal received vide letter No. 2912

dated 04.03.2025 is attached herewith as (Annexure R-3)
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33 ? 12. That from the facts stated above, it is clear that there was no
land for green belt as per report Annexure R-2. As per report
Annexure R-2, there is no plantation on the land in dispute
rather no agency had planted and maintained any tree upon the
land in dispute.

13. That the complainant has filed this application with an ulterior
motive. It is evident from the report of the Additional
Commissioner, Kaithal that a lot of litigations related to the land
in dispute are pending in the Civil Court. The above mentioned
sale deed was registered in compliance of the order passed by
the Civil Court, Kaithal. The copy of the reply filed by the Sub-

Registrar, Kaithal in the enquiry is (Annexure R-4)

It is, therefore, respectfully prayed that in the light of
facts explained above, the application filed by the applicant is

devoid of merits and it may kindly be dismissed with costs, in

the interest of justice.

Place: Kaithal .
Date: 03-03-2026 %
\

Deputy Commissioner,
Kaithal, Respondent No.1

Verification:- Verified that the contents of above reply are true and
correct to the best of my knowledge and are based upon the
information derived from the official record. No part of it is false and

nothing has been concealed therein.

Place: Kaithal %
Date: 03-03-2026 Deputy Commissioner,

Kaithal, Respondent No.1
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA No. 1014 of 2024

IN THE MATTER OF:

------------------

Satbir Kichhana
Versus
State of Haryana ey
AFFIDAVIT
Kaithal do hereby solemnly affirm

I, Aparajita, IAS, Deputy Commissioner,

and state as under:-
well conversant with the fact

1. That in the aforesaid official capacity, Iam

therefore, I am competent toO file

and circumstances of the case,
accompanying reply and to swear this affidavit.

2 That I have gone through the contents of the accompanying rep

has been drafted under my instructions.

ly which

Deponent

Apacg'ta, IAS

Deputy Commissioner, Kaithal.

VERIFICATION:
are true

Verified at Kaithal on 03.03.2026 that the contents of affidavit
t of my knowledge and on the basis of information

and correct to the bes
d which I believe to be true and no material

derived from official recor

fact has been concealed therein.

Attested As Identified Deponent
Executive Magistrate
it KAITHAgl. Aparaj ta, IAS
Deputy Commis ioner,Kaithal.

0’&"’3)%%
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Joint Inspection in the matter in QA No. 1014/2024 titled as Satbir
Kichhana versus State of ‘Haryana.
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TO
Deputy Commissioner
Kaithal.
No.1601 /DMC/KTL Dated- 12-02-2026

Subject- Joint Inspection in the mater in OA. 1014/2024 titles as Satbir
Kichhana versus State of Haryana.

With reference to your letter No. 2806-10/MA dated 30-01-
2026 and letter no. 4205-09/M.A. dated 10-02-2026 in the subject
under consideration.

With respect to subject stated above, it is informed that in
compliance with the referenced letters, a joint inspection was
conducted under the chairmanship of the undersigned with AEE,
HSPCB, Kaithal, Divisional Forest Officer, Kaithal and Secretary
Municipal Council Kaithal and no evidence of tree felling/cutting was
found at the site. The land belongs to the HSVP, Kaithal. Furthermore
only the concerned department can decide whether the green belt is

encroached upon.
Therefore, the report of Joint Inspection is presented to you
for further action

Attached- As Above
-Sd/-

District Municipal Commissioner
Kaithal

(TRUE TRANSLATED COPY)

TEHSILDAR, KAITHAL

03\03\'5—034
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Joint Inspection in the matter in QA No. 1014/2024 titled as
Satbir Kichhana versus State of Haryana. B

Regarding the above complaint filed by the complainant Mr.
satbir Kichhana, Deputy Commissioner Kaithal had assigned duty for
Joint Inspection vide his office letter no. 17798 dated 08-07-2025. In
compliance with the above orders, an investigation was also conducted
earlier by the concerned departments and the said investigation was
presented before the Hon’ble NGT, but the Hon’ble NGT expressed its
disagreement with the said investigation and vide order dated 17-12-
2025 directed to mention the encroachment on the said green belt, the
present condition of the said green belt, the plantation done on the
green belt and the name of the department/board looking after the
said green belt. Thereafter, in compliance with the oral instructions
given by the Hon’ble Deputy Commissioner, Kaithal today on
11/02/2026, a joint inspection was again conducted by District
Municipal Commissioner, Kaithal and Divisional Forest Officer, Kaithal.
During the inspection, it was found that the complainant had
complained about the felling of trees, but as per spot and records of

forest Department, the concerned land does not belong to forest
ation been done by forest department on

formed that no evidence of any
nd. The said land belongs to

Department nor has any plant
said land. Apart from this, you are in
tree felling has been found on said la
Haryana Urban Development Authority, Kaithal. Apart from this, only
the concerned department can decide whether there is encroachment

on the said green belt or not. This is sent to you for information and

further necessary action.

Officer Name , Signature
1. District Municipal Commissioner, Kaithal Sd /-
2. AEE O/o HSPCB, Kaithal. Sd /-
3. Divisional Forest Officer, Kaithal Sd /-
4. Secretary, Municipal Council, Kaithal Sd /-
(TRUE TRANSLATED COPY)

TEHSILDAR, KAITHAL
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To
Deputy Commissioner

Kaithal.
Letter no.-43011 Dated- 10-02-2025

h Original Application No.

Subject - Hon’ble NGT case wit
Reply to

1014/2024( Satbir Kichhana Vs State of Haryana & ors.) —

show cause notice.

In continuation of this office letter No. 39592 dated
06-02-2026 on the above subject. '

In the above case, Khasra
patti Gadar, Sector 18, Kaithal. Section 4 and Section 6
issued on July 19,2002 and July 1,2003, respectively, for Khasra
No. 10/24 and Award no. 4 was pronounced on July 16,2005. The
area of 7 kanal 8 marla of the said Khasra No. 10//24 was
red , but the government has released 30 meter green belt
along Karnal Road and one house (32'x47’) from the said Khasra
No. under the letter no. 6564 dated 16-08-2005. The demarcation

aid Khasra No. was done by the Revenue department on
the map of Khasra No.

No. 10/24(7K-8M) mauja
were

acqui

of the s
03-02-2026. As per spot demarcation,
10//24 and Jamabandi khewat No. 829 are enclosed.

As enclosed / above ,
Sd/-

Estate Officer,
H.S.V.P., Kaithal.

(TRUE TRANSLATED COPY)

TSTLDAR. KAITAL

°'3,93‘ pIwe
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There is no entry in the revenue record that land in dispute was the

property o

f the Haryana Urban Deevelopment Authority in the jamabandi refrred

above. Copy of jamabandi is ( Annexure R1). It is clear the land was W
& ’ : ’ "‘l ('/ * //’/
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Office of Additional Deputy Commissioner, Kaithal
Room no. 209, I'' Floor Mini Secretariate, Karnal Road, Kaithal
Phone:01746-234203/235786 Email: adckti@ry.nic.in ,

;atpal son of Chander Parkash and not owned by Haryana Urban Development
~xuthourity. After correction of entry it was found that land in dispute was
situated in friends Colony and not in HUDA Sector 18, Kaithal.

Sh. Satpal owner of the land had filed Civil suit no 1341/2022 dated
30.07.2022. DTP kaiht! when contacted had advice to apply online for
permission under ‘section 7A of the Haryana Development and Regulatio'n -Of
Urban Area Act 1975 for getting registered the sale deed. Thereafter, plaintiff
applied for the same . That application was again declined by DTP, Kaithal and
't was intimated to the plainfiff that no permission is required under section 7A
as the land is situated in approved area. i .

Office of the Sub registrar. Kaithal and, DTP Kaithal has filed their
reply to the civil suit. After hearing arguments application for interim Mgl?datc-)ry
injunction of plantiff was allowed by the court of Civil Judge(S.D), Kaithal v@e_
order dated 07.11.2022. in civil suit titled as Satpal Vs State of Haryana and
respondents were directed to. get the suit property registered for sale.( Annexure-
3)

That undersigned has also obtained report from the area pgtwari
about the ownership and status of land {n dispute. It has been reported that land
measuring 7 kanal 18 marla of khewat no 829 khasra no 24/10 as per namabandi
for the year 2019-2020 is not situated in sector 18 Huda Kaithal( Annexure-6).
At the time of registration sale deed no 707/1 dated 13.12.2022 land measﬁring 3
kanal 17 marla out of it was owned buy Satpal son of Chetan Parkash.

So thér_e is nothing illegal or wrang done {ntentionally in registration
of sale deed no 7070/1 dated 13.12.2022. In the circumstances explained above,

the complaint of the complainant is devoid of merits. I hereby prayed to file the
complaint in the interest of justice. |

44
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from ‘
Additional Deputy Commissioner,
Kaithal.

To
Deputy Commissioner,

Kaithal.
No.2912  Dated 04-03-2025

Regarding action on CM Window No. 12630 and 011047.

Sub:

6-02-2025.

In compliance with your office letter No 696 dated 0

The undersigned was asked to personally investigate the
matter described in the referenced letter and submit a report with clear
comments. For this purpose, the undersigned summoned all parties for a
hearing on February 18,2025. The complainant and the employees gave their

statements, which are as follows:

Sh. Ishwar Singh, retired Naib-Tehsildar, said in his statement that no
transfer deed or sale deed has been done by me. The complainant is a habitual
complainer and the complainant has no interest or harm in the said property.

Ramsharan Kanungo, Patwari Halka Patti Gadad, Kaithal, stated that

d that the complainant

he had not made any changes to the revenue records an
had built a house on Khasra No. 10/24 and was pressuring him to have the land

surveyed. He was filling a false comlaint against him in this conspiracy. .
Dr. Sanjay Kumar, the then SDM, stated that he had neither acquired

nor released any land. Only the HSVP, Haryana, Panchkula, is compentent to
acquire and release the land. Furthermore, it is noteworthy that the
complainant’s own house is located at 10/24. He never ordered any trees to be
cut. The complainant is a habitual complainer and blackmailer. Therefore, he

requests that the complaint be file.
Mrs. Sudesh Mehra, Tehsildar ga

98/RC dated 21-02-2025 as follows.
There is no entry in the revenue record that land in dispute was the

property of the Haryana Urban Development Aurhority in the jamabandi refrred
above. Copy of jamabandi is (Annexure R1). It is clear the land was owned by
Satpal son of Chander parkash and not owned by Haryana Urban Development
Aurhourity in Friends Colony and not in HUDA, Sector 18, Kaithal.

Sh. Satpal owner of the land had filed Civil suit no. 1341/2022 dated
30-07-2022. DTP, Kaithal when contacted had sadvice to apply online for
permission under section 7A of the Haryana Development and Regulation of
Urban Area Act 1975 for getting registered the sale deed. Thereafter, plaintiff
spplied for the same. That application was again declined by DTP, Kaithal and it
was intimated to the paintiff that no permission is required under section 7A as
the land is situated in approved area.

Offit:.es of the Sub Registrar Kaithal and DTP Kaithal has filed their reply to
‘th‘e CI\{ll suit. After hearing arguments application for interim Mandatory
:I’J:nctéon of plantiff was allowed by the court of Civil Judge(S.D), Kaithal vide

er dated 07-11-2022. In civil suit titled as Satpal vs State of Haryana and

respondents were dir i i
. ected to ger the suit property registerd for sale (Annexure

ve her statement through letter No.
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signed has also obtained repott from the area patwar,
us of land in dispute. It has been reprteed that
arla of khewat no 829 khasra no 24/10 as per
not situated in sector 18 HUDA
on sale deed no 707/1 dated 13-12-
buy Satpal son o f

That under
e ownership and stat
7 kanal 18 m
he year 2019-2020 is

he time of registrati
anal 17 marla out of it was owned

sbout th
;arwd measuring
.gmabaﬁdi for t
;\a;thal(Annexure-G). At t
5022 land measuring 3k
chetan Parkash.

So there is nothing illegal or wrong done intentionally in registration of
sale deed no 7070/1 dated 13-12-2022. In the circumstenes explained above,
the complaint of the complainant is devoid of merits. | hereby prayed to file the
complaint in the interest of justice.

the complaint | had filed

The complainant Satbir Kichhana stated that
he trees cut from the green belt in
I, Director of Environment and

Kila No. 24, Maraba No.10,

with the Green Tribunal of India regarding t

two months by the Duputy Commissioner, Kaitha
the order of Forest Divisional Officer, acquired land,
Kila No. 24, Satbir Kichhana vs State of Haryana, Hearing dated 04-11-2024, was

to be reported to the Environment Registrar with in two months to implement

the action. Even after the due date, the report is still incomplete. | had planted
pproximately 150 feet long and 15 feet

and had protected the environment at

trees by filling soil on the Jagtang land, a
d action should be taken against the

wide, at the main level of the green belt

my expenses trees should be planted an

statement/report and other

ceived through the referenced

stry No. 1341/2022 dated 13-
the

culprits.
after reviewing the

n hearing the complaint re
Regi
d after getting approval from
n compliance with

Conclusion

documents recorded o
was found that the land described in

letter, it
aint) register

07-2022( land mentioned in comp!
er on the advice of the District Attroney i

der dated 07-11-2022 of the Hon’ble Civil Court, Kaithal on Civil Suit no.
ince there is no restriction on the registry and

d in the complaint from the concerned court,

no action taken so far has been found to be against the rules. The above
registration has been made in accordance with the orders of the Hon’ble Court.
Therefore, if anyone has any objection, they may file an appeal in the court as

Deputy Commission

the or
1341/2022 dated 13-07-2022. S

other matters of the land describe

per the rules.

-Sd-
Additional Deputy Commissioner,
Kaithal
TRUE TRANSU\T@iOPY
TEHSILDAR, KAITHAL
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To

—2o— ANne x Lre

The Additional Deputy Commissioner,
Kaithal

Subject:-  RFi% 05/02/2025 T IR To.qw.d.4, ey daw |

R/Sir,

HiowH0 farst W& - 12630 T 011047 YT HHAAE! HA qR |

Endst. No qg ‘RC: Dated 'l(l}) bES

The answering respondent submitted as under:-

This complaint is filed by Sh. Satbir Kichana R/o Friends Colony I-<ai_thal.
The complainant has alleged in complaint that this land was acqu:re-d. by
HUDA for construction of Green Belt and compensation for acquisition
of this land was also disbursed to the owner of the land. It is alleged t!’\at
respondent had registered the sale deed of this land bearing registration
No. 7070/1 dated 13-12-2022 by colluding with land grabbers.

The complainant without verifying the facts has made ‘this false
complaint with ulterior motive. As per jamabandi for the year 2019-
2020, Satpal son of Chetan Parkash is owner of land measuring 77/158
share in rect. No.10 killa no.24 measuring 7 kanal 18 marla. There is no
entry in the revenue record that land in dispute was the property of the
Haryana Urban Development Authority in the Jamabandi referred above.
Copy of Jamabandi is (Annexure R1). This land is situated in Friends
Colony, Kaithal. Previously it was planned to acquire this land of Friends
Colony for HUDA Sector-18. But before the acquisition of land could be
completed, this land of friends colony was denotified from the
acquisition. There was entry vide DDR no.83 dated 29.09.2020 in
remarks column of Jamabandi for the year 2019-2020 not entering the
mutation in the name of Satpal son of Chetan Parkash (Page 3 of
Jamabandi). Then after receiving letter NQ.1536 dated 22.09.2021 from
AUDA Kaithal, DDR No.279 dated 18.17 2021 (Annexure - 2) iyas
recorded and entry about not entering mutation was deleted from the
remarks Colum of aboye said Jamab@di (Page 7 of Jamabandi). It js
clear that land was Owned by Satpal son of Chander Parkash and not

Cont-2
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“148



49

_—)

owned by Haryana Urban Development Authority. After correction of
entry it was found that land in dispute was situated in Friends Colony

and not in HUDA Sector 18, Kaithal.
Satpal owner of the land had filed Civil Suit no.1341/2022 dated
3) contending that the office of Sub Registrar,

30.07.2022 (Annexure -
Kaithal had refused to register the sale deed of land in dispute as on the

portal of M.C. Kaithal, the land was being shown as unapproved. It is
further alleged in the suit that M.C. Kaithal when approached to correct
the online record of the land of Satpal, he was advised to contact the

office of DTP Kaithal in this regérd. DTP Kaithal when contacted had
ryana

advice to apply online for permission under section 7A of the Ha
Development and Regulation of Urban Area Act 1975 for getting

the sale deed. Thereafter, plaintiff applied for the same. That

registered
s intimated to

application was again declined by DTP, Kaithal and it wa
the plaintiff that no permission is required under section 7A as the land

is situated in approved area. With the suit application for mandatory
Interim Injunction, for directing to the answering respondent to register

the sale deed was also filed in civil court.

In that suit M.C. kaithal, DTP Kaithal, Sub Registrar Kaithal, Estate Office,

HUDA, Kaithal with state of Haryana were impleaded as defendants.

Office of Sub registrar Kaithal and, DTP Kaithal has filed their reply to the

civil suit. Despite service, no reply was filed by Estate Officer, HUDA and

M.C. Kaithal. After hearing arguments application for Interim Mandatory
injunction of plaintiff was allowed by the court of Civil Judge (S.D.),
kaithal vide order dated 07.11.2022 in civil suit titled as Satpal Vs State
of Haryana and respondents were directed to get the suit property
registered for sale. (Annexure-3). In the suit filed before the court.
HUDA Kaithal had nowhere taken the stand that land in dispute is

owned by the HUDA Kaithal.

After the civil court order dated 7.11.202\2“|n case no.1341/2022 titled as
Satpal Vs State of Haryana, the plaintiff approached the answering
respondgnt for registration of the sale deed as directed by the civil
court. Answering respondent was daty bound to comply*with the order

of the Hon'ble court. As due to the entry of unapproved against the
Cont-3
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property ID number of this land on online portal, registration system was not
accepting the case for registration. Due to which applicant had made written
request to the Deputy Commissioner, Kaithal for granting the permission for
registration of the sale deed, manually. The Deputy Commissioner, Kaithal had
obtained the opinion from the District Attorney, Kaithal and in this regard,
District Attorney, Kaithal has opined that as per record, land in dispute is
situated at Friends Colony, Kaithal which is an approved colony (Annexure-4).
Due to entry of "Unapproved" against the property ID number of this land on
portal of M.C. Kaithal, "No Dues Certificate" is not being issued by the M.C.
Kaithal. There is no specific reason in the written statement as to why the
request of plaintiff for registration of sale deed be not accepted. Accordingly,
he advised to grant permission to register the sale deed manually as per FCR

Letter No.740/STR-V-2021/1527 dated 02.03.2021. After receiving the

permission from the Deputy Commissioner the sale déed was registered as per

law (Annexure=5).

That undersigned has also obtained report from the area P_atwari'.about the
ownership and status of land in dispute. It has been reported that land
measuring‘7 kanal 18 marla of Khewat No. 829 Khasra No.24/10 as per

Jamabandi for the year 2019-2020 is not situated in Sector-18 Huda Kaithal

(Annexure-6). At the time of regis_tration sale deed No. 7070/1 dated

13.12.2022 land measuring 3 kanal 17 marla out of it was owned by Satpal son
of Chetan Parkash.

So there is nothing illegal or wrong done intentionally in registration of sale
deed No. 7070/1 dated 13.12.2022. In the circumstances explained above, the
complaint of the complainant is devoid of merits. | hereby prayed to file the

complaint in the interest of Justice.
Your’s faithfully, \,}’ ;
B })M :

Sudesh Mehr
Tehsildar, Chhachhrauli
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